
ATRAfVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

V 

3RJ3IiNAL APPLICATION NO, 754 OF 2012 
CL2TAJ, THIS THE 6TH 

DAY OF DECEMBER, 2012 

CORAM 
HON'BLL MR. A.K. PATNAIK, MEMBER(JUDL) 

JVar(' 

aged about 42 years, 
son of Ranjan Roy, 
At present orking as a 
Casual Worker awarded with 1/30m Status 
at Raarani Temple, 
Arehaeoogicai Survey of India site 
Eiorticuiture Dwisiop4V, 

Rai Takies Se:jar, 

DistKhucda, 

Applicant 
Mr. Efet 

\/ERSUS 

nc ctha :ecesented through 

ihe Secietarv, 
!ni lry, CuituTe, 
(V• 

C etii 3hs:van. 
De!- l00C 

2. *eic; Genefa, 
Survey of India, 

fleh-i i000! I 

Hon uhursi, 
cecoicaI Surve\ of Iuda. 

log Hon euitrUt, 
Suvev of mdi:. 



ahanra Sama!, 
Agea about 42 years, 
Jo-Day anidhi Samal, 
kt present worng as Garden attendant Kedargouri Temple, 

Archaeological Survey of India site (Horticulture Division), 
Ravi lalkies Suuare, 
Bhubaneswar.Odisha. 

Respondents 
At', ccates 	 vIr. L. Jena 

llM&TNAIMEMBEfiiIPj: 

hicard Sri B. Rout, Ld. Counsel for the applicant and Sri L. Jena, 

Ld. ASC for fl r C niOn oflridia, 

This Original application has beer1 filed by the applicant with 

the rif 	 -- 

(i 'To pass appropriate orders directing the departmental 
respondents to consider the case of the applicant to grant 
temporary status to him and to extend all the service and 
consequential benefits to which he is entitled to with effect 
from the date of enjoyment of such benefit by his colleagues. 
f; To pass such other order(s)/direction(s) calling for the 

r&e' 'ant records from the Department as are deemed just and 
proper n me facts and circumstances of the case and allow the 

rccnalAepiioation with cost" 

1/ 15 seen that a representation dated 02.07.2012 (Annexure 

A14)  \as smbythepicant to 	Dector General, Archaeologica l    

Sun. ef InTh. Oapmh. New Dethi (Pespondent No.2), with copy to the 

jc, Snperirr 	nlordcuhurist, Division IV, Bhubanewar, Orisha 

(Respondent 

Sri 	ena. Ld, kSC for the Union of India is not in a position to 

apprise rhs Tibtn'ia about the status of the representation, 

S 	koat. i.d. Cocnsei for the applicant subn'dtted that no reply 

kms been receheu on the said representation till date. 

4 Since the representation of the applicant at Anriexure-A/4 is 

espondem \os,2 & 4, as agreed to by the Ld. Counsel for the 

parties, v. :tnout etuering imo ee merit of the case, i direct Respondent Nos.2 

and 4 to consider and dispose of the representation at Annexure-A/4, if not 

cire:' 	. 	cc nmm kate the retch thereof in P. well reasoned 



2 	 - 
am 	ma 	a ecriod of45 days from the date of receipt of 

Vv th the above observation and direction, this O.A. stands 

dSpose1 	ai me aarnjssion stage itself. 

Send copy 	of this order along with paper books to 

Respondent Nos2 & 4 (at the cost of the applicant) for compliance and 

free copies of this order be made over to the Ld. Counsel for the parties. 

Sri Rom, Ld. Counsel for the applicant undertakes to deposit 

the postal reeuisie by Wednesday i.e., on 12.12.2012. 

(A1(. PATNAIK) 
MEMBER(JU DL.) 


